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CAT Bench JAIPUR

Date-of Order L _ . Orders M, P, Nb 17/93

24,5,93 Mr.5.D.Sharma - counsel for petltloner.

Heard. This is an M.P, for condonation of
delay in presenting the M.P. for restoration of
the T.A, which was dismissed in default on
4.9.91. We have perused the record. The M,P.
for restoration was filed on.22.10.91. In the
circumstances, we deem it necessary'in-the inte~
rest of justice to condone the delay in present-
ing the M,P, for restoration of the aforesaid
T.A. to its original position. The M.P. stands
jisposed of accordingly. '
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